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LEGISLATIVE ASSEMBLY~ 
Friday. 16th Febr1JP,J'1I. 1940. 

The Assembly met in the Assembly Chamber, o~ the Council lJou88 
at ,Eleven of the Clock. Mr. President (The Bondurable; Sir Abdur 
Rahim) in the Chair. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

ABSENCE OF SIXHS IN THE OFFICE OF THE IMl'lI:B.lAL RECOkD DEP~TJrIlI:N'1'; 

110. ·Sardar SlDt SlDgh: (8) Will the Secret.ary for Education,. 
Health and Lands be pleased to state the existing permanent strength of 
the office of the Imperial Record Department? How many of these posts. 
are held by Hindus. Muslims, Sikhs and members of other .minority 
communiti(;ls, respectively? 

(b) Is it a fact that no Sikh has been employed in that ofticeever 
since its creation, about 40 years ago? 

(c) Is it a fact that, in spite of the total absence of a Sikh and the-
inadequate representation of the minority communities other than Muslims, 
only Hindu and Muslim candidates have been selected to fill up future-
vacancies? 

(d) If so, what steps do Government propose to take to remove this 
grievance of the Sikh community? ,'; 

Sir GlrJa ShlDklr Balpat: (a) The existing permanent strength of t1J.e, 
Office of the Imperial Record Department ie 29 ofwtrom~ ,JUare lfjndus,. 
seven Muslims and one Anglo-Indian. 

(b) and (c). No. '. . ' . 
(d) The Honourable Member probably does not realise 'th.tc;t~iB·':I"OftiC81 

was transferred to Delhi only in 1987 and that, while it wasJocateJd in. 
C.alcutta, there, was, not ,muc~ i~duc~ment forpe~l?~ £ro,~ .W ' te~ Pro-
VlDces to seek employment lD It. Government propose 16 iSbnsid. the-
claims of Sikhs to future vacancies in accordance with the decl&red policy 
~~~~~~~g the representation of minorities in"PPQ~tPi\W8,,~~~tlieir-

, IIr. Lalchand If&vaIral: May I 'ask if the Sikh;, ~t th;'P~rlj;b'd~~er~: 
any special consideration?, ,," ,.., " .,;';' I' ,:' ., ,; r • 

S1r Glrla ShaDkar BaJpal: Such considerQ,~ion. as they deserved was' 
given to them by Government when the Communique of 1984 was pro-
mulgated. ,. r; .:," 

Dr. SIr ZlauddfD Ahmad: II it !lOt a fact that the Sikhs are given' 
special, conll~eration in the .construction of buildinp in New Delhi anel 
also in war services? ' 

( 467 ) , 
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SIr GlI1a ShankN-,a. • .,I1: I do not think that OODles in the category of 
Government semre. 

Sudar S&Dt S¥: MIlY i ask if there v.as any recruitment since 1087 
in this office? 

sh'(llria .&Ilkar aalpat: Yes, Sir. I gather that something like 84 
temporary vacancies have occurred and ,been filled sinc~ 1987, and of these 
lour have gone to Sikhs. ' 

DlmOULT1BS OF INDIANS IN SOUTH AftIOA.. 

111. .Kr., LalchaDd K&valrai: Will the Secretary for Education, 
Health and Lands be pleased to state if the difficulties to the. Indians 
urged by the' Indians in South Africa for which they passed resolutions 
have been removed? Will the Honourable Member make a full statement 
on this tmbject and state if the South African GOVl&mmenthave g\ven 
'an~' refortn8 to the Indians there? If so, which? 

. 'Sir Gll1a 'SIJlk&rB&!PIl: If the Honourab:e Member will kindly specify 
the resolutions or the difficulties which he has in mind, I shall endeavour 
''io furnish him with an answer. 

Mr. L&lchaDd Kavalr&1: Is the Honourable Member aware that these 
'difficulties have been debated many times in this House with regard to 
-education, the getting of land on the hills and 80 many other difficulties 
about which the Honourable Member knows more than I do. It is with 
regard to them that I have sent this question. • 

Sir G111& Shankar Balpal: If they were debated many times in the 
House, the answer was also given mRny times in the House. 

' •• -bIlcbUldrthwGrll: I want to know now and I have put a specific 
~uestion. They have passed resolutions .  .  .  . 

,;Mr •. Prlllclent (The Honourable Sir Abdur ,Bahim): We cannot have 
a'debate now. , . 
'.,. "~cIWI ' .'1VI1i&i: lIas the' HonOUrable ~Member received,ny 

, :resol ution~ ? 

'·SIr"Oftja,~.,"'1IJpal: 'I have received no resolutions recently. 

lIr. Lalcb&nd Kavalral: When did the ono~ bl.e..Memb,r set ~m? 

Sir G111& Shauar BaJpal: I will have to have· notice of that. 

~ :Rratd nr ~B' PkrOB 0:" ·PIi~L. 

111. ·Sudar Saut SlDgh: (a) Will the Honourable the Commetce 
Memb~r pleas~ state whether it is prop~ed. to .control the price of petrol 
n\n Iml,,?:'Il"so,wben and on ~t 'bas1s? ~'.. ... . .. 

I b "~s it ~ tact' that' the price of petrol has been ~derabl  raiJed 
during the past four months? ' 
!,. ~ , 
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• ,'The .IlOD01U'&ble Dtwau Baha4ur Sir A. BlmUWaml Jludlllar: (a), 
Fornlal control is not contemplated, but the oil companies have decided 
~pon their price policy in oonsultation with the Government. 

(b) Yes. 

Sardar Sant SlDgh:May I know if there is a combine of all the petrol 
'<If:!alers in India to fix up the prices hnd what control do the Gove!'ftttlent 
'posses~ to wind up this combination? 

The Bonourable Diwan 'Bahadur Blr A. B.amalwamt lludaliar: There 
is an understanding between th~ se ~ral Companies but, as I have already 
stated. the price has been fixed in consultation with the Government. 

Dr. Sir ZiaUddin Ahmad: MIlY I ask whether the Government have 
taken the responsibility on themselves for the prices which the consumers 
pay for petro;? 

The BonourableDiw&n Bahadur Sir A. B.amaIWaml Kudallar: I do 
not know about that, hut the price which is charged by the companies 
at the mflin instfillation port is fixed in consultation with the Government 
.and to that, extent Government are responsible. . 

Dr. Sir Ziauddin Ahmad: Will the Government ask all the petrol 
,dealers to indicate on their notice boards the amount which they have to 
pa.v for each gallon of petrol to the . Govem'ment for reven:ue, sale tax 
and 'various other items, so that the public may know definitely for' them-
r8ellves ,how much goes to the companies? . 

. S'bt.i[OJID'lrable DlwaD 'BaIla4ur 8Ir iA. •. BamalW&ml Kud&Uar: I under-
'stand tp,at so far as the sub-agents. of oil companies are concerned, a 
tariff is put on the notice board at the Iigen~  station. So far as the 
retail dealers are eoncerned, that is a matter which Provincial Govern-
ments have to arrange. 

Dr. Sir ZlauddiD Ahmad: When the Government gave their consent 
to the prices of the petrol which the companies are now charging, may 
I ask what percentage of profit did they allow to the companies for. the 
sale of petrol? . 

. Tb.,~~h.\JDlwan Bahadur Sir A. Jt m W Dll.u~: That 
is impaSsible' to disclose, but the Government have. satisfied themselves 
'that the prices now charged are reasonable prices. 

ltI'. Sir·st.uddiD Ahmad: And the profits are also reasonable? 
.! .. 

.i'tle,B.oIlOlU&bleDlwan BlIladur Sir A. ~~'.'Jlad l lf: ,If. the 
Honourrtble Member is . referring , to any: increase .in ,p'~ti:ol prices that have 
occurred, I may explain the basis Qn which the Government eame to the 
conclusion tbst the price now ch81'ged should be· chsrged. The Honour-
able Member will realise that a good pOl'tiion of ,the oil is imported from 
abroad . froni countries which are on the . dollar . exchange, and owing to 
''the ri~ of the dollar exchange, the price in terms of rupees of that imported 
'lluanti~  has gone up. It was a ohoice,between doing without that supply, 

A2 
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which was' very 'cooSide1'8ble and therefore causing considerable"'incen~ 
venience to this country, or giving them the price on the basis of the d~llar: 
exchange. That has been taken into consideration in fixing the pnc&s. 
now. 

Dr. Sir Zlaucl4iD Ahmad: That is not" reply to my question. What' 
I want to know is .  . 

1Ir. Prelident (The Honourable Sir Abdur Rahim): The Honourable: 
Memb8l'· cannot have a debate. Next question. 

QUOTA n:D:D FOB PILalWlS TO lbDJAZ. 

113. -Dr. Sir Zlauddln Ahmad: (a) Will the Education Secretary 
ple~8tl state if it is 8 fact that the Government of India fixed the quota 
of the pilgrims to Hedjaz booked by the Scindia and Turner Morrison. 
Companies? 

(b) What was the quota fixed for each company? 

(c) What were the grounds for such fixation? 

Sir Gh1a Sbuw Batpa.l: (a), (b) and (c), The attention of the Honour-· 
able Member is invited to the communique, dated the 9th November, 1939, 
a copy of which I place on the table of the House now. As the shipping 
companies were unable to arrive at an agreement as to the proportion of 
traffic to be carried by each, Government decided that, if both the com-
panies participated in the trade during the current season, the Mogul Line' 
would carry, on the basis of pilgrim capacity, 75 per cent., and the Raj 
Line 25 per cent. As. the Scindia  Company did not participate in the-
trade, ther~ was -;DO ~tual allocation ~of traffic between the two companies. 

GOVERNMENT OF INDIA. 

COMln'NtQUE 

New DelM, NOI'ember 9, 1939. 

In a c;ommunicB.tion to the Pl'98S the Scindia Steam Na ~gation Com-
pany, Limited,have announced that, in view of the Government of India's, 
decision 011 the .allo~ent of pilgrim rals.enger traffic during the present sealon, 
be~'Yeen the RaJ L~ne an~ the Mogu Lme, they have decided t{) s\j.spellll their 
8allillgB to·lih;e· HeQ1SZ -cWfllll the' presentseaaon. 'l'he Government ·of Jodia desire 
to make public. the facts which inflnenced the decision taken by them. At "he out-
break Q.f war It seemed doubtful whet~er any shipe "'ould be available for pilgriln, 
traffic at all. ~he 'Yernmen~ of India could not, however, accept such a fJosition' 
and. succeeded In makmg speCial arrangements {or a limited number of ships to be 
avada?le. It became clear, however, t.hat 'I'egulationoipilgrim ,.hip _iii. was 
ellentlal not only to ensure the mOlt economical USB possible of the shippin~ avAoil-
~bl  .but allO to ensure. th'!ot sufficient shipa !hould be available to carryall. those-
... eslI'JllF: t.o ·make· the Piarri~. The: GaVlDlUlient of India, therefor.; _ decitfed to 
Inter ~e ana consulted the two ahipping compani811 engaged in the trade both On 
tte ~re of the .all«;,tment of traffic between the companies and on the ~ate. to be-
c arp. ~e SolDdla Steam Navigation Company ad'-anced the claim for a fifty 
PIer cent. dre Of. the tral;Hc hut were prepared to agree to alternate .al1inga. They 
I 10 Dropoae • an lDc~ea.e lD rates o! 25. per cent. abo.,.. last year'. m.t.ximtrm rate 
The Mojv1 LiDe, wMe not admittlDg t~e claim of the. Bcindia Com to I. 
flxed mare 'of the .traffi~. agreed that Government .bQuld m  k aIlocatJl8.l.ly ... ~  . 
.Jao e:rpreeaed their wIl ngne~. to '1" h • e Il;Il lon.......ey 
maximum ow fixeu lalt year Tb &"orry pi grim. ;Wlt. no 1D~rea.se above the' 

.  e Temment of India made It clear that' aT 
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.o9CilioD' they migh~ make this. year would ~"e no !Jffect. upon ~e ~fl.icting ciaima 
-of the ,OOII1paniea in peace time. The mlLln consideration Whl~, ~d ced them to 
intervene being the imperative necessity fo: the ~tmost econoDi~ in the use of 
.shipping Ipa~e they de~ided that. the obvioua baB~s for ~noeatl n of .the traffic 
.between the two 'competmg companies was the carry.ng capacity ~f ~ ship, bel~ng. 
,iqg to ,each which have in recent years been engaged ill the Pilgrim t~de. '1 hey 
recognise~ t1~at there would be difficulty in adhering to the exact r~tlo between 
the two Reeta when arrang:ng sailings and the lIiloeation which t~ . decided on, 
namel ~ 75 per cent. to the Mogul LiDe lind 25 par dent; to the Hal 1.lne, w~ 't~e 
De¥est convenient ratu,. It Willi in fact lIligt.tly more, {a"lIurabIe .flo the ~lija 
Steam Naviglltioll Company than !lll allotment, based strictly on: car,r ~ljIg rapa~lt . 
'TIre GOVlimment of India were also unable 'to 'agree to the' ScindiaBteam ,NaVlga. 
tion Company's propollals involving an incl'ease in fareato RiB. 215 return, fro~ 
Karachi., ,when the Mogul Line were prepared and able tq,car,l_"U ,~ilgri~ at the 
'maxImum fares of last S8&son, that is. R.. 167 return from Karaclil.. The 'Mogul 
Line a-ecept.ied 'the Government of India's ,', decision. The 'Bcindia Company were' 
.unwilling to do 80 and han suspentled their pilgrim sailingB for this season. . 

For the rellson which compelled thil o"em~ent of India to regulate, the traffto 
'this .y:ear, namely the shortage of shipp:ng for the ma~ntenance of vital transpo~ 
facihtles, 'tirey have also been ('ompelled to IlHIpend AillDlII from,' Calcutta for,' thl. 
season. ,The Haj Beason coincide. with the peale p&riod of railw:ay goods traffic. 
Normally 8hipping is, available to afford the necessary relief bat; in present circQllUlo 
'fances the Government of India cannot contemplate the unecOnomical use of .pa~ 
""hich the extended voyage from Calcutta would uece8.litllte. 

'. ":: 

Mr. Lalchand Navalr&i: May I ask whether the Scindia Compiuiy hal 
!been' carrying passengers for the Raj now or not? ' 

Sir Girja Shaukar Bajp&1: I have already said they did not ~articipate 
:in the trade, from which it follows that they did not book passages this 
~~ , . 

Dr. Sir Zlauddin Ahmad: Did the Scindia Company give the Gov-
ternment of India the reason for their .withdrawaL from this ~ade? 

Sir GirJa Shankar Bajpat: They were not satisfied with the prOposed 
allocation. 

PROPOS.u. TO OLOSB THE CALCUTTA. PORT FOR H.u PILGBIJ(8. 

11'. -Dr. Sir Zi&udclin Ahmad: (a) Will the Educati.on ~cretar  

!please state whether Government are contemplating to close the port of 
'Calcutta for Haj pilgrims which has been continuously pressed' by the 
Turner Morrison Company? 

'(b) Is it not 8 fact that Turner Morrison. Company ,ref,ua$d '. to take 
:Bengal, pilgrims from Calcutta under the excuse that they were exporting 
!l'ice which according to their statement was badly needed? ' 

(c) Did Government read'the notification of 'thC:f , tMmt~eIilf of Kelljaz 
't'bat they were not short of food supplies,. and the import of food "WaS not 
:an emergent problem? 

I; • 
---.,.!,. \ '" 

Sir GtrJa Shankar Bal~: (8) No. T~.e at.teJ?tion~of the ~onQ.tlrable 
Member'is invited toth«! press eomm nt~s.':d8t'ea··the 9th 'Novenib,er, 
1989, and 9th December,l989, in whic'h' 'it was announced that GO'Vern-
ment had been compelled to suspend sailings' of pilgrim' ships . from 
Calcutta during the eurrent pilgrimage season owing to the necessity for 
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the mOlt economical use of the shipping available but that the possibility 
or arranging for sa'ifings from Calcutta during the next season would be-
examined in the light of the position then obtaining. 
(b) No. The Honourable Member is presumably referring-to the S.S. 

"Rahmani" which sailed from Calcutta for Jeddah with a cargo of rice 
about the lSt.ta. December. 1989. The Governlllent of India decided that, 
in th'J interest.; of pilgrims going: to the Hedjaz. it wal undesirable to 
interfere' witti the shipment of' rice ordered by importers in Jeddah lot" 
s~l" tQ. Rilgrim8 and. that the shipping company should .not be asked ' tb. 
tale pilgrims' on: the ship. 
, ~  Mt8rtib., GovernlMntPs decillion had been taken. certiainstatemenw.p. 
Ji¢1:x>rtiDi., tQ:. c m~ ,~ Jedltah, aPpeared in the preBS to the etle~t t~l 
there wece' 8lnple food stocks in the Bedjaz but Government are not awan, 
of. any np~ification issued by the Saudi·Arabian Government on the Illbiect. 

liI. air' ........... : May I know. Sir. whether the probtOitioa 
of'talring pasl!ell8MB by S.S. "Rahmani" was made by the Government of 
JitC!ia or try the sbiping company? 

Sir GlrJa ShaDkar Jialpai: No. Sir; the Government explored in con-
sultation with the shipping company the possibility of using the " ahmani'~ 

for carrying pilgrims, and then it was brought to their notice that pit¢.ms· 
could only be taken on the ship if the cargo were discarded. Governme,nt 
felt that it would not be in the best interests of a great majority of the: 
pilgrims going for Baj to interfere with, the shipment of rice. 

Dr. SIr ztauddlll Ahmad: Is it not a fnct. Sir, that the shipping com-
panv was willing to tnl;:e pnssengers if permitted by the Government of 
India. 

Sir GIrJ. Shankar BalP&!: No, Sir, that is not a fact. 

Seth Bait SIr Abdoola B&l'OOJl: lR it not R fact thnt t.he company made 
arrangements in Calcuttn to bring the Bengali Haiil! by a special train 
and gave them all sorts of. facilities to travel by speciR.I train from Calcutta 
to Bombay? 

Sir Glrfa Iba'br Batpat: That iSBO. When it was decided that the-
ship would not sail direct from Calcutta, the facilities to which my fri~  

has refelTed were offered to the' pilgrims in order to mitigate the Joss of 
direct transport facilities. 

Dr. Sit l d~ ~a : May I know who paid for the expenses of 
thiB special' train?: Did the company pay the expenBes Or ,thepaslenget's l' 

11It,~, _.akIr..,,,..: ,The nill'l'ims pRid only the ordin.tv fare-. 
l do not· know w.hetlher 8111 additional. Ilo'motmthaci to be paid.' fOr tU 
special train 

OPENING OJ' A. DBGUE CoLLEGE IN BA.LUOBIS1'AN. 

" ~lD. -Dr .. SIr ZlaDddiD A_ad: <a> Will the Education SecJ:eta.,. 
p\eaae B~te. whet.ber GovernmeDt are contempla.ting to, open .. D.re. 
cOllege in. Balucbitltan? 
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(b) Have they IProvided. any sum for this purposel in the ~udget of 
1~ 1? 

Sir GlrJa Sbu1kar BaJpal: (a) No. Government, however, propose. tq-
establish at Quetta a higher secondary 8chool which will include inter· 
~i~te classefi. 

(b) GoTernment propose to pl'evicie Re. 75,000' iB 1040-41 a8 the, -..' 
instalment towardi tile Cost of'the c~ction of.Jtb& bailctiltg ·of·tIJIe; hilbUf 
secondary 8chool. 

• Mar. .4 JIavIIIal: MaJ I Ilow~ 8irt. ill ...... oft" ""'dilatL 
BmuchisiIaD has made great pro~ .. , e~ o.n..mato •• U·· eouiJi.,-
it-m be. so bae1lwaN. 88' not to gi~.e them .,~~ .. 
SIr Glrla SIl&Dk&r BaJpIt: I have not said that we are not .. giving themJ 

&oo1le88" .' 

IIr. JaIoh •• ,BIrnn,NI-:-Why is it· that a colbtg. iJll __ gjv.n .• ~e~r. 

Sir ,GkSa "Ib~ BaJpai:. :gecaus~ the degree of ~rogress made by 
Baluchistan JustifIes' only an mtermedlate college. '. 

-
PBOSECUTIONS UNDER THE DEFENCE OF INDIA ORDINANCE AliD ACT. 

lUI. ·Bardar Set SlBlh: Will the Honourable the Lead., of the 
House be pleased to state the number of prosecutions started unclei' the 
Defence of Indin Ordinance and the Act in the various Provinces of India. 
and the result of each prosecution? 

The BOD01U'&ble Bk ll.ub&qlmld ~ JiaIl~ A st~temen~ showDlB 
the number of prosecutions instituted by the Central Government or its 
officers and in the Chief Commissioners' Provinces a.n.d thejr res1,lI.t is laid 
on the table, . . , 

The Government of India have no informatioa as r$garda prosecution .. 
by, or on behalf of. Provincial GovernmenW. 

I 

Controller of Enemy Ttad~ who is subordinate to O~~"' ~ 1~ut.ifiln"" "h;~b ia 
Commmle DePanmeDt. _fUijioe. " 

Chief Co:nmissioner, Ajmer·lIrIerwara_ One prosecut.ion, which ia 
.juq;.cs.. <! 
.  . ~ . • '.t" • 

Chict Co:1lmillHioner, Baluohistan. One pro8eoutioa, which is 
W J.j"'~. 

Chier Cn:n r.ill'lj<,ner, Deibi. . Reveil JlrOlll!lCut.ioD8. ".".. 
have resulted in OOIlvtotion, 
arulPl ao ~ aN 1IwO 
.,., ~ j~ '1'h~. 4t-
~~t.be ~~h ~ 
ia at.oondin,. 
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Sudar SiAt SlDIh: May I know, Sir, whether it -is not the :~oncern 
of the Central Government to find out what steps the Provincial Govern-
ments are ~a ing in the matter of administration of the Defence of India 
Act? -.' ,..' " '.; , 

!'he lloDourable Sir Muhammad Zafrullah Khan: 'l'hat is avery large 
question. What· the answer meana is that the administration, of the Act, 
80 far as .thepro~e.: ~re concerned, iJ; ,the concern of ,~h~ Provinai!U 
Governments. 

. B&!'dar au.t' Siqh: I think the Defence of India Act dalegaWkt p(lWera 
tb the Provinoial Govemments, but is it not the concern of the Central 
Government to find out whether the Defence of India Act is being properly 
worked by. the provinces or not? 

• • II, . :, ,.' .' ; • ~.~ 

fte Honoarable Sir KUh&mmad Za!rullah lthan: Nothing hal come 
to ,$be notice of the Government of India to show that this Act has not 
b~~'l  worked, and in any case it was ragatded'lls 8 safeguard to 
invest the provinces with powers. ' 

SardIr SaDt Slqh: May I know if it is not a fact that the Punjab 
Government is using the Defence of India Act ruthlessly to put down 
political workers? 

'!'he Boaomable Sir Muhammad Zafrullah DaD: I have no reason to 
tBink 80. 

SIrdar Sat SlDIh: Will the Government inquire into the matter? 

The Honourable Sir Muhammad Z&frullah lth&n: I don't think the 
HonoUl8ole Member has any business to mBke Bny allegation of that kind. 

sudir iaut Singh: Is it not the business of this House to find out 
whether the powers given to Provincial Governments by the Central 
Legislature are being exercised with due consideration according to the 
legal provisions of that Statute? 

'.rile Honoarable Sir Muhammad Z&fra11ab. J[h.&n: Yes, but what I 
protested against was the kind of allegation that the Honourable Member 
made. 

Sardar SUlt Bln&h: Will the Honourable Member make inquiriea into 
the truth of the'e allegations? 

f • 

Mr. PreIldeat (The Honourable Sir Abdur Rahim): Next question. 

Sardar S&nt Singh: On a point of order, Sir. The Defence of India 
Act waspai\sed ~  tbis Legislature, and powers were ,given to the Provin-
cial Goyernments to carry out its provisions. Certain assurancea were given 
to'thia Bouse 'when the Act was passed in this House. Is it or is it not 
the"function of the Honourable Members of the Government of 'India to 
give nf rh:1~~on ~t.his House as to how that Act is being worked in the 
provinces? '. 
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, Kr.Prealdent' (The' Honourable Sir Abdur Rahim): That is 1l0t,.B point 
~f order in the ordinary sense. It depends upon the wording of the 
Statute, whether power of supervision /lnd control over the administration 
of the Act by the Provinces is' reserved directlY' or by impliodiCll'l'. !rbat 
alone can solve the question that has been put. 

PBESERVATION 01' THE TAJ:!lb.Hn.. .; ,if·. ~.:; 

117. *Dr. Sir Zlauddln Ahmad: (a) "~ill the Se~retar  for :mducatio~, 
Health and Lands be pleased to state what action have the Government 
of India, ta:ken to tiud out "o!hether deQ8YDaI :ae~.' in .thed.om...e"~J Mte. ~aj, 
.as reported by Amerielin ,tourists?, , .' ", i "d , I' 

(b) Was the Taj examined by any officel' of the Central Pubii(l Works 
DepaL'tment? 

(c) Whn* is the reportef the Central Public~Wo~ ~'Deiiattnteh.t' or?the 
g~eral 'condition of the Taj? ' ' 

(d) What steps do Government propose to take for the preservation 
-of the Taj? 

Sir Glrja Shankar lIajpal: (a) and (b). A preliminary examination has 
heen made by offi<>ers of the Archreological Department and of the Central 
Public Works Department. ". ~" : -1" '. 

(c) The Central Public Works Department advised that a close exa-
mination of the dome of the Tnj Mahal should be carried out in order to 
3scertain what measures are necessary for the preservation of the dome. 

(d) In order to enable a detailed examination of the dome to be made, 
the necessary scaffolding will shortly be erected. Honourable Member 
may rest assured that Government will take such measures as the examina-
tion shows to be necessary. 

Mr. Lllchand lfav&lral: May I know, Sir, if the Taj is a pro~ected 
monument and if repairs to it are being carried out frolD time to time or 
those repairs have been taken in hand only after it has been pointed out 
that the Taj is in danger,? . 

Sir Glrja Shankar Balpa1: I am surprised that my friend should ask 
1Iucb a question as whether the Taj has or has not been a protected monu-
ment. ' . 

JIr. Lalchand Kavaln1: I am asking whether the repairs are carried 
()ut annually or they have jUl!lt been taken in hand only after it w.s pointed 
()ut to Govemment ,that the Taj is in danger? 

Sir CMrja ShaDk&r BaJpa1: Of course, .repairs are annually oarried out. 

Dr. Sir Zlauddln Ahmad: Will the Honourable the Education Secre-
tuy'Verify the fact .o~ give me the infor.mat;ion if he has it handy whether 
it is not a fact that out of the Rs. l~ provided for the upkeep of Taj, 
Re. 80 go towards the upkeep of ~he gar~ner. 12 'Per cent. goes for the 
p,tJ.y Qf chowkidars and ,guards, and only 8 p,er cent. of the money provided 
fQr the upkeep of the ;Taj is spent on repair work, and after d~uc~ing the 
share of the engineers and contractors" hardly 4 per cenl i. lel~.for .tbe 
upkeep or repairs of the Taj? . .. 
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SIr 'GUta Ib'.Dr BajpIl: My friend has imparted information. and 
n~ asked· a question . 

. Dr .......... .t.Ilma4: Will my friend make inquiries and 6nd out if' 
what I have stated is a fact? 

SIr GGta 8 __ ..... : Ih~en  doubt that my. friend's informatioDl 
baa been ~rded by the Reporter .• and I .hall send that to ~e Archeologi. 
eN a\ltb~B for oommeDt. • , . 

• 
• · ..... ·mnld· '!'&1M •. KJIIa: Baa the Honourable Member ... 16ec1 

himll8lf that there waa actually any danger to the dame of the 1laj .. u.. 
been· aevealed? ' 

1~i  CJIr1 •• '!lW Ba.,..: I have satisfied myself that there i8 no' 
imminent or immediate danger. In fact. it ia impossible either for the 
P .. ,.W D. or tbe Arcball!Ological engineers to Bay what degree of daDger', 
if _y. there is. aQ.d it iR in order to ascertain that that the scaffolding 
has been put up. 

R.uLWAY Bt'DGET FOR 1940-41. 

ft. BaDourabl. Sir Alulrew mow (Member for Railways and Com-
munications): Sir, I rise to present to the House the Railway Budget for 
1940-41. The immediate ".financial poHitioJl of the railways is better than it 
has been for many years; but the COUlIJarative prosperity we are ~njo ing 

must be traced in large measure to the Wllr, and is thus very dearly 
bought. We cannot forget that these trifling gains are an incidental 
reaUltof a cataclysm which is bringing trngedy and hardship to multitudes; 
nor should we forget that a conflict which diverts 8 substantial part of 
the productive capacity in many countries, including India, to pUrposeB of 
destruction must leave the world poorer, and must create in the end 
financial difficulties for the people9, which our railways cannot hope to 
p.scape. 

I.-Account. fOT 1938-39. 

When lalt year's budget waepresented, it wM tIIlticipatEJd . .aat.Jihe 
Rccount" for 1988-89 would show'a surplus of Rs. 206lakhs. UnfortUDafiel.y 
onl1 two-thirds of this surplul was actually realised. Working expeD8H:-
Elxeeeded the estimated total by 49 lakhs and interest charges went up hy 
2 lakhtl, while t·he receipt8 fell.hort of the revised;,ati!uate:.by,,;Jti' ~hs. 
Thu8 the ~ar ended with 8' surplus ()f only 187 lakhs. U ndt=r \ the mor~ 
torium approved by Lhil HOl'S" that sum went to 1¥N'&1 r&V8nues" and 
under the Niemeyer award, provincial revenues secured the benefit. The 
sum· felt far short ot t.he contribution for whio~ e TtIiI.wat'tt: ... liable 
under the. Convention approved by this House in 1024; and under the 
mo~rtb in approved by, thia Houa&,. the balanCJ8; ow. uttp_. ,.' 
" The d~ r~ci8tio~ charge,. for ·tb" ,e8'f~ were met. an amount of" a Ii ... 
o ~ 1~, ClOre, OOlDS ~~ropri~d tot~e fund from revenue. As the· 
e p~nd~ture was oqbr, 7 crore.. tile ·f\llid .increa.sed' b! aboUt 5,· crete. and 
s~ ~'n.rJ tcft re8.. Btri we eoulih!o nO~IlI't;Y, wa, ofrestorstion 
of: tie. l~' 1lUD)1 ~d' b'0l'll. the fuild to meet Clefi'eits in the lem 
year.beAWe 1986:' ,-
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• 
II.-Revi.ed EBtimate. for 1939-40. 

Passing to the current year, my predecessor budgeted for a surplus of 
218 lakhs. Durin, the earlier part of the year, it seemed unlikely that, 
even this modest amount would be secured. "Our income up to th8! 
middle of August failed to come up to expectations. The fan was parti-
cularly ~ar ed in paasenger earnings, but traffic' in aupr and' some other 
foodstuff. was al80 disappointing... Since t.h,e advent of war, however .. 
there haa been a marked Mamge. Goods earninp began to increase sharply 
Be 'IIOODaa war appeared to be imminent and reIQabled at a Qigb level foat 
many weeka., Recently they have shown less of' arise O,ver the precedins." 
Yf!ar's figures, but are still well above that It'vel.' Passenger earninp 
did not at first show any such resfonse" but iheX too turned about the 
pnd of November. They are stiJ likely ttl'ffill ahort of the previous 
year's,1isures, but that is due to the 10Sllfils ia tb, earlier montbs, and the 
preten' rat.e of eaming ia f&.irly enoouracin&. 
It would seem that the clouded international situation during the earliet. 

part of' the yeat contributed to a eonsiderable holding up of stocks in certaiDl 
commodities. The effect of the outlre::\k of war in stimulating industry 
was enhanced by a release of such stooks. But the gains then secured. 
were not, at first, re6ected in any con~iderable impro ~nt in the positic.»D 
of the people generally, so that we got at first DO increalle in passenget. 
traffic. Tbe improvement which came later has no~ beeD substantial. 

In consequence of these .changes, and of other changes .to which I ~hal  
refer later our revised estimates for the current year differ appreciably.-
from the ~riginal estimates. Against an original estima~ of earnings 
from State-owned lines of 94·75 crores we now have an estimate of 97'S 
crores, an improvement of 255 lakhll. The revised estimate for working 
expenses has been p.ut at 65'S5 crores against the original figure of 64'25 
crores. This means an increase of 110 lakhs. There will al80 be 1M-

small decr~se in interest charges. Thus, inst~ad of the surplus of 218 
lakbs on which the budget was framed, we now hope for a surplus of 861 
lakhs. 

Although this figure, if realised, "ill represent the highest surplus fo~ 
a decade, it will not suffice even to pay the 1 per cent., contribution to' 
general reverrues, les8 the I08S on strategic lines, and the moratorium ap-
proved by the House does not exempt us fromlisbility to pay tbatsum for 
198940. We shalt, therefore, haTe to carry over a debt estimated at 00, 
lakhe to be met out of the surplus for 1946-41. This is apad, from the 
aceumulated unpaid contributions far previous years which IIiOW amoUni;." 
to Dearly 86'4 crores. In addition, the uDrerotored borrowings-,from tbe6 
depreciation fund amount to over 80 erores ;"ood we are not in' 8 positicm tc7 
dd aDytbiug to reduoe this figure. 

\Va intend to do our best to secu;e better results for neJ5t yearl b\lt lest 
these facts should, by themselves, give any Honourable Member "p. un«tPY' 
gloomy view of the picture, there are further consideration!! which shoulll 
~ remembered. The !ramers of the Convention relating to the s~paration' 
of general and railway 6nance cannot, in m:s view, be accused of havina: 
treated railways ungenerously in the light 01 conditions then prevailing; but; 
f~tors which they could not foresee operi\ted to render it impossible to. 
fulfil the ",ilways' obligations in the last decade. In the first pIaoe, ttu. 
",orid' W88 overtaken by an economic blizzard of' ~precedented'fori e. Iii 
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the second place, road transport made quite unanticipated inroads on both 
passeng~r and goods traffic. In the third place, there has been a much 
greater' response to the demands of labour than was Ilnticipated in ;1 8~ . 
Despite these factors. the'rail,,:ays "un-e, in recent years. yielded dividends 
'W,hich. if they are si\lall compared·with those expected by industrY. compare 
very fa~ourabl  with thOSe earned by important railway systems in other 
cqu.n,tries.. For the ten years 1980-89 the average percentage of 'net traffic' 
~ipts' tb ,capital at charge has'been 8'6 per cent. and in'the'last three 
e~rs' it baa exceeded ~ per c~nt. Mo~t raHway shar~holders abroad 'would· 
h~~e been glad to receive diVIdends on that scale dunng thes -~eal'8'. . 

lL~-1 - 1: Capital Poaition. 

~urninO' now' to the year 1940-41, I begin with matters affecting capital 
:ur~. We ha\'e closed no lines during this financial year but arl 
, ': '. ting the possibility of closing some small lines that may ha\'e 
ceased to be remunerative. As regards new construction. two projects. the . 
.sind Right Bank Feeders Railway, aud the Khadro ~awabshllh Railway. 
:aW"nearing' completion; the work remaining for next fi nancial year should 
Tequire only Rs. 7t lakhs. We are making no provision for a third Sind 
project, the Tando !.Iitha Khan Railway, as we are not assured that this 
will prove a sound pr9position, and with the concurrence of the Pnited 
Provinces Government we have decided to drop for the present the idea of 
.constructing a line between Kashipur and Kalagarh. 

We have acquired two existing lines during the current year; both of 
t.hem were being worked by Government. In June last we purchased 
"the South Bihar Railway, 76 miles in length for a sum equivalent to about 
92 lakhs, and last month the Hsrdwar-Dehra line became State property. 
The purchase price for this will have to be paid during 1940-41. and the 
.budget includes a sum of Rs. 481 lakhs for the purpose. The line is 
:32 miles lOQ8 and the ~etum on the investment is estimated at 51 per cent. 
A larger purchase on which we have decided is that of the Bengal-Dooars 
system, which extends to over 160 miles of line. The option to purchase 
falls on 31st December next and the Oompany had the right under its 
contract to require Government to work the lines for 40 per cent. of the 
~s earnings. As this woUld have increased both the income of the 
<)ompanyand the subsequent purchase price. it was an option which was 
likely to be exercised; and we estimated that the working of the lines by 
()overnment for the Company would Jaan involved annual payment4i5 
of BB. 11i la.kbs" year. As the estimated purchase price is £1,284.000 or 
Ba. 1711akha. it i.better to acquire the property and the Standing Finance: 
<lommittee has concurred in the proposed purchase, of which notice bali. 
'been given. It is not yet certain whether the price will be paid in 1940-41, 
~d ~e. budget contains no provision for it. In the event of funds for 
it'-beingreqwred next year. a snpplementarv demand ,,·ill.be plaeed before. 
the House. ..; .. ., -. " . 

oUr provision for open line works is on much the· same ,cale .as last· 
ye"r. .' Tb" ~stima~son  account of track renewals amOUl!1t to ~oughl  
~s. tc~~es, and th~e for rolling s~  to Rs. 5 crores. We ,arenro id~ 
'log a sum o! BB. 81. <:rores for, bridges and other structural work., aocl. 
o~er i a;. lro~" has b,li!en provided for $n increase in the 8tQ~e8 1:-.18~e, i 

~ese. I ',~~ 'grpS8 ,fi.~~e.~ a~d we expect a c~dit Qf about Ii' . l1 n·t~'- fOl! 'old! 
matenals. "The expenditure on track renewals aud on rolling stock is 
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likel\" to be fairly heavy for the next few years. The necessity for retrench-
ment during the years of depression has resu,lted in a curtail~ent of the 
jxpenditure on maintenance. The Pacific Locomotive Cpmnuttee, com-
lnenting on the track renewal programmes over the last ten . ear~, observed 
that ,there had evidently been a genersl falling off in the number of miles 
of track and of track components renewed and o~ bettermen~s effected. 
As their report suggests, the tendency to prolong the life of material and 
postpone betterment until financial conditions improved has been carried. 
quite as far as is reasonable Qr safe, and we must now recover the ground-
that has been lost. The items which I ha-ve mentioned, together with the 
cost of purchase of the Hardwar-Dehra line, am0unt to over Rs. 131 crores. 
But f~llowing previous practice, we have made a reduction of about 2. 
crores to allow for cases in which it may be impracticable to spend the full 
amount provided. The net provision for open line works is about Rs. lIf 
crores, of which we expect to meet Rs. 7 crores from the depreciatioD! 
fund, the remsinder being debited to Clapital. 

The increase in the capital at charge is, I know, a source of concern to: 
some sections of the House. The railways, it must be a.dmitted, are to 
some extent over-capitalised and in 1936, Government, in consultation 
with the Public Accounts and Standing Finance Committees and the 
Auditor General, made 8' detailed examination of the measures that were 
desirable to check further deterioration in this regard, and generally 
to put railway finances on a sounder basis. Some changes we;e then 
made in the allocation of expenditure, but -in view of the financial 
position it was considered impracticable to give effect at once to all the 
suggestions then approved in principle. Of these,one was that the limit 
of cost, vi,., Rs. 2,000 up to which new minor works are debited ,to 
revenue instead of to capital, should be raised and limits of Re. 5;000. 
10,000 and 25,000 were mentioned, the last figure being approved. We 
have now, with the approval of the Standing Finance Committee, decided 
to adopt the figure of Rs. 10,000, whioh is ~s far as we fee~ we ca~ gOo 
at present, and to make the change operative from nm:t year. !<'or the 
present, this change will apply to State-managed railways only, and· we 
estimate that this will reduce the debit to the capital account of these 
railways by about Rs. 30 lakhs next year: it will, of coune, increase their 
working expenses by a corresponding amount. On company-managed 
railways, the allocation of expenditure as between capital and, revenue 
is determined by the provisions of their contracts, and we cannot force t,hem 
to charge more to their revenue than these contracts require.· . It may, 
however, be possible to introduce this reform in the Government accounts. 
of these railways, and this is being examined. 

There is one further probable development .. to which allusion should b~ 
made. At the instance of the Standing Finance-Committee for Railways. 
the Railway Board recently appointed two offic~~s to examine the possibjli-
ties of building locomotives in India. As the House is aware, metre-gauge 
locomotives 8're being built at Ajmer, but about 17 yean have elapsed 
since any -broad-gauge locomotives were manu£!,ctured in ,India. The 
report of these officen is in the hand~ Qf members of the Standing Finance 
Committee and will be distributed today to .other Memben olthe House. 
It is an interesting, a lucid, and an enco~aging document. Put briefly, 
their leading conclusions are that we can now. reckon on a reasoll,ably large 
and steady, demand for bro~d-gauge .1()c()IJlqtive,,; . whiQh means' that the 
biggest obstacle which has stood in the way in recent years is disappearing. 
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that. important materials which have not. hitherto been _vailable in this 
~untr  are now likel'y to be forthcoming, and that we can hope to constl'llRt 
auch locomotives more c'heaply th.n manufacturers abroad can supply them. 
·.Their preliminary estimate of the capital coat involved in making "a shop 
~a ailable for tlie manufacture of broad-gauge locomotives is .s·6,'lakhs. 
'The report will be examined expeditiously in consultation with railway 
administrlltions, and if the proposals made are approved, demands will 
be placed before the House a'S soon as detailed estimates can be made. 
'That, I hope, will be within the coming financial year. 

[V.-Revenue in 1940-41. 

I~ approaching the revenue position for next. year, we are confronted 
t'by serious difficulties; for our estimates of both income and expenditure 
,must involve a large element of speculation than has been the case in any 
recent year. ~ would he a bold man who would forecast the economic 
;situation in the country a year hence. Our traffic: figures have seen violent 
1toctwrtions during the current year and we have no guarantee that there 
,nIl not be wider fluctuations next year. The possible developments aris-
ing out of the war are largely hidden from our eyes. We must, however, 
make some assumptions if weare to frame estimates at all and we have 
assumed in the nrstplace that the war will continue throughout the year. 
We have aasum.ed, perhaps with l68s confidence, that this will have the 
effect of moreasing our figures of traffic. It would be rash to expect the 
maintenanoe of traffic at the height which marked the opening months of 
.the war; indeed there are ligus of II slackening already. But we hue 
.... umed tahst, over the whole year, our traffic would increase to an extent 
'Whieh·:at.preeent ra~s' would bring in an inoome of about 75 lakhs more 
",han the revised estimate for the current year. 
On the expenciitw-e side we have to face equally big uncertainties, and 

here, unf«tunately, ,the uncettai.nties are mostly in the unfavourable direc-
tion. , Traftio I!layfall far short of our estimates a~d may appreciably 
~ ceed it· 'but with' our rigid:!'Mes of wages 1n1d salanes, we oan look for 
'DO large' 8~ ings of e p~diture :audmight easily have to face large inore8ses. 
H for example, priees were to rise Bubstantially above their present level. 
the {>08sibility of giving relief'to certain oategories of staff would obviously 
'have' to· be 'oonaidefl!d; and ,the <effect of any changes here may be judged 
from tire fact that our Don-gazetted staff cost nearly 82 crores a year. 
:Even a 10 per cent; allowance; ,'Which was limited to those on daily rates, to 
inferior servants andtJo others-feUing les8 than Rs. 80 a month, would cost 
netlTly l\crores. We can Ol1lY'bope that no such contingency will arise, 
and budget on this assumption. . I shall have something to S8Y later on 
this subject of prices and wages. 
If the railway rates wereto,remain at their present level, we anticipate 

that the surplus in 1940-41 would amount to about 3 crores. This .would 
I!.ot s~~e to meet the railwa' ~' obligation to pay 1 per cent. on the capital 
.at charge, leBS the loss on. the strategic; lines, even for 1940-41,a.nd, as I 
'have observed e~rlier, we anticipate that we shall have to carry over a 
Uability ofl90lakha,ftom this year's accounts, which will be lI·first charge 
'on the s~lus of nex.t year. ,Clearlytben, we must look for the means 
cd inC~asing oUr, re enue~ and the. obvious remedy is an increase in rates. 
Andthia .. is cle~l  the. sound .c(!)li:rsE! in the present situation, when the 
tratlic ~ai1 bear ~~f8a8edcbarge8. .The railways, l~e every other form 
" ~ n~ustrlal e~m~~~ muat ~ pect ,ptarked ,fluctuations in, their Jl'or~Jl8. 
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Periods of general prosperity are followed I)nly too lurely by periods of 
depression and as the financial results of railway working dep?nd closely 
-on the economic situation in the country, a period of depresSIon for the 
eemmunity is also 8' period of depression for the railways. Thus, if rail-
ways fail to take advantage of times when the demand for their ser i~es is 
brisk. the inevitable result is that when the demand faUs oft, they will be 
unable to meet their obligations to the tax-payer. That is precisely what 
happened, in the years following 19'28, the illJportant cons~ uence. being 
that in 1931-83, when the need of the tax-payer was greatest. the railways 
were quite unable' to fulfil their obligations to him and, had indeed, at a 
time of depression in industry, to enbanoe their rates. 
The actual increases which we propose to make are as follows. In 

relipect of goods we are making an en,hancement of 2 annas in the rupee 
or'121 per cent. on most commodities with effect from 1st March next. 
But from this rise we proposE! to malte complet~ exceptions in the case of 
food grains, fodder, manures Rnd railway and military traffic and we propose 
to make a partial exception in the CRM .f coal. So far 8S food grains are 
concerned. while the proportion which a similar enhmlCement would bear 
to prices would be trifling, we Ilre anxious to afford no excuse for a raising 
of prices on our account. If, however, we found ourselves fbreed by a 
substantial rise in prices' to give allowances to the staff, rates generally 
would hAve to be reconsidered and the exemption of food grains oould hardly 
be maintained. Fodder traffie can hardly be regarded as a remunerative 
item and the traffic in this, parllicularly on metre-gauge lines, hrm recently 
been embarrassing, but we feel that in view of the acute neede of certain 
parts of the country we should not at present increase our charges on this 
or on manures. In the case of jute and tea, local footors make it im-
-practicable to enhanee the l'8tes at once on the Eastern Bengal snd Assam 
Bengal Railways, hut the ,additions, will beim~ed as soon 8S the difficulties 
hO'Vc been overcome and that should be in the course of a few months. 

-In respeot of CGBI 'we propose ~ liaise &mn Itt March the exis'ing 
8urohal'ge ,from 12l 'percent. to 15 per o8Dt. and to remove .he maxiu;lum 
at present imposed 'on this ,surcharge, 8Ddfrom lit November next·to,Noise 
the surehargeto 20 per 'oent. ,We estimate that this means 8n average 
increase in coal freights of less than two annas a ton until November and 
about 5 annas for the ,remaining months.. The p~ferential treatment we 
are giving -to coal is based partly on the fact that part of the .freigllt is 
technically a surcharge, but mainly on tbe better. groundtbst . ,we are 
anxious to avoid imposing anything that can be regard&d as an appreciable 
burden .on industry. And by making only a :tritling increase for ,the next 
eight months, we hope to encourage those manufacturers who can do so to-
follow our own example and secure coal· in ,the season when, our wagon 
position is normally easier, and so to ,reduce. the di1Jicult.iel in the' winter 
D)Onths. " 

In respect of passengers we :.propose, ior the present,. ,smaller 
enhanoement. Fares· w.ill be moreased by 1 :anna in the rupee, and the 
inorease will not be applicable to fares not elltceeding 8 rupee. This means, .0 far !hi third class fares are concerned, that for: distances up t9 about 
50 miles, fareawill !'emain as they are, so that journeys to work and most 
of the journeys within a district will, for the tlrlrd clasil passenger,be no 
dearer than befoOre. We estimaLe the In-erage incraase in fares at 4 per 
cent., and the average inorease in third class farea will be, less than thm. 
I would observe that the 8'\'erage journey for a 'plsl8ngetil abouf 85 miles. 
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Tbeeffect of aU these increases· will be cltrefully .wutched and if it 
appears that any of the new rates is h,,:~ adverfle eBect~ on o,ur re en~e, 
reductions will be made. I do not antiolpate Buuh effects, but In assessmg 
the probable effect of these enhancements we have made a reduction of 
20 per cent. from the iDcomethey should yield, to allow for small reduc-
tions in traffic and for any cOllcessions we mllJ lwvo to make. In the 
cur:-ent year we estimate that they will yield 80 lakhs and we have take!1 
51 crores as the additional earnings from this source for next year. The 
gross traftic receipts for next year have heen put at 108 urores against the 
revised estimate of 97·8 crores 'for the ourrent year. \ 

V.-E%ptftllittwt from ~ue in 1940-41. 
The estimate of ordinary w~r ihg expeuses has been place'd at 58·98 

crores; when q.epreciation is added, the total comes to 66·64 crores, an 
increaRe of 1·29 crores over the revised estimate for the current year, Th~ 
only item in respoot of which w~ hope for an appreciable reduction is 
interest chargea., where owing to a fall ill the rates, we expect to suve 
10 lakhs. The increase in the total figure is mainly due to the higher 
prices which we are likely to pay for materials, but the increased traffic 
for which we have budgeted finds, of course, a reflection in exrenditure in 
various directions. To take one item in which the House is generally 
interested, the contracts for State-managed lines placed with private 
colliery-owners for next year's supplies are for a sum of Rs. 1041 lakhs 
\\'hich is 14 lakhs more than the contracts for the current year and re-
present an increase in quantity of nearly 400,000 tons. The figure of 
2,800,000 tona to be purchased from the market is the largest for 17 years. 
We contemplate raising about 1,670,000 tond 1rom our own collieries which 
if practically the same as the estimated output for this year. 

A ~d element in the increased costs is the provision we are making 
for labour, and I need offer no apology for dealing with this subject. at some 
length. It is, even in times when conditions are stable, one ·of vital im-
por.tance and one which is conitantly under consideration, ;n one aspect 
or another, by the Railway Board: and t,he recent rise in prices has given 
it speeial prominence. 

Any general rise in prices. involves a dimiJ1utio~ in the real income of 
those ~o depend on fixed salaries and wageR, and as the bulk of railway 
servants fall in this categOry, they have naturally not 'welcomed the change. 
The lowering, even in a small degree, of one's standard of living is always 
felt to be a hardship and 'this is particularly true of those on the lower-
s ~ales of pa~'. I think it. can be claimed that the great DJBjOrity of those 
a ecte~ met the situation with, fortitude. but there have naturally been 
complalDts from a number of·quarters and there are probably few railway 
workers who did not feel apprehension regarding the effect on themselves 
and -their familieR of the more suba_ntial rise which at l'ne time seemed 
probable. That rise has not materi.1ised~ and in faot 1940 haa brought a 
dia*inct fall in prices of importa.nt eommociitries. But at a time like· this, 
when prices are leas stable than in normal times, 'the question of poss.ible 
alteratioDl in remuneration is bound to occupy the thoughts both of 
emplo ~~s and of t~e administration, We have, in fact, been examining 
the posltion cloeely m the past two montha, and it 'would perhaps be useful 
if I :were to Bet out some of the main cOnsideration. which must underlie 
any .~elwJiona tha~ma be formed on, the .ubjeot. . .  . . 
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One preliminary point is that the question is ~otone of generosity or 
:parsimo~: 'on the part of Government, but of an _ equitable arrangement 
"between railway servants on one side a.nd other section' of the community 
ion the other. I need hardly enlarge on this point, for it is obvious to all 
,thinking men; but there still survives in less informed quarters theconcep-
tion of Government as a primary source of wealth which can give what tt 
: chooses without infl.icting loss elsewhere. What we give to our stat! comes 
"Out of the pockets of the community and much of it must fall ultimately 
In one form or another upon the masses. The question, therefore, is 
'largely one of how much they should be called upon to pay for the services 
-given by railway employees, Now it can hardly be denied that in the last 
few years, following the great faB in prices of 1929-81, the primary pro-
ducers have been getting less than formerly and those whose remuneration 
was not reduced, i;8., practically all railway servants, have been gainers at 
their expense. It is not, therefore, reasonable to asert that when a.ny 
movement occurs in the reverse direction, railway servants have the right 
to have it "neutralized" by additions to their pay. 

Any such doctrine would carry with it the c6rollary that whenever 
prices fell, pay should be correspondingly reduced. The rise of prices in 
December brought telegrams from some railway servants asking for allow-
tmces. I sympathise with the difficulties that beset anyone _ who finds his 
purr-basing power cut down, especially at a time when some of tbose more 
foti;t1Dately placed are actually gaining from the present situation: and the 
position was not rendered easier by the fact that a number of private em-
l)loyers, who had in many cases secured substantial reductions in their 
wages bills a few years ago, rightly gave some enhancement. At the same 
time, I could not help wondering' what the reaction of those who sent 
telegrams would have been if, when prices fell, Government sent them 
telegrams proposing a cut in their pay. It is arguable that pay rates are 
too rigid and that a few years ago we should have followed the example of 
many big employers and cut rates all round. All that w& did do, and that 
under the pressure of gave financial stringency. was to impose a small cut 
-which has been fully restored and to reduce to some extent the rates offered 
to new entrants. But those already in service were given the old rates, 
which were in many cases privileged rates. which did not correspond with 
the economic levels then prevailing. Whatever view be taken of the policy 
then adopted, the fact remains that in railway service the tendency has 
been to keep rates comparatively rigid: and those whose pay is not ad-
justed to a fall in prices can hardly expect to be compensated for every 
rise which occurs. 

I have alluded to our rates as rigid, but in actual fact, the rates of 
remuneration can only be described as rigid in the sense that the employees 
have except for the temporary cut in pay, been seoured against a reduc-
tion in their emoluments; they have not bsen rigidly held down, for the 
charges in respect of labour have risen fairly steadily. So far as ,pay is 
concerned and in spite of the revision of the 80ales for new entrants, the 
average remuneration for railway staff as a whole 1'08& by about 10 per 
cent. between 1929 and 1989, whereas' prioes yvere substantially lqwer in 
1989 than in 1929. This brought, of oourse. _higher rayments in variottS 
'~diiect ways, such as provident fund bonuses, grat iti~s and'lean_allow-
aJlces. Part of the increa$e is traceable ~ ,the. etleet of mcremental ;scales, 
'bUt not .11 dfit; and it, ~a ' be Qbsei'ved tl1atm~ental scales whloh are 
'comtrio':' in the railways but very I'8re"b:i' other fc;mns.of !ndustry,teua to 
alleviate the etfect which an upward movement m pncea may produoe. 

B 
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. The last decade b.as also been marked by important cOD08SaiODB ib. 
vanous other directions. So far as 0 the lo:wer-paid staff is concerned, 
poBBibly the most imPQrlant was the abolition of the "no extra cost" condi-
otioil in respeot of leave, which was granted in 1980 and WaS estimated to· 
COlt ultimately 20 Wdls a year. Higher recurring costs, in ~dition to. 
oapital expenditure, have been incurred in the enforcement on a large soale: 
of the Washington and Gelleva Conventions relating to HoQI's of Employ-
ment and Weekly Rest. For this I shall give figures shortly. The eX-
penditure here does not, of course, go in increasing the espoluments of 
individuals; it goes in reducing the work, they do while thei;t. pay is kept 
at the previous level. 

It may seem to flome who compare the conditions of service -Mth thoee-
iD'';Private empleyment and bear in mind the provision for housing; 
mec!ical relief, passes and other matters, that any further increase in 
charges in the present situation would be unjustified. That is not our-
own· view, for there are improvements which financial difficulties have 
hitherto prevented us from making, but which are recognized as desira~le. 
Accordingly the budget now being plaoed before you contains substailtial 
extra provision. This is intended, in the first place, to complete the ex-
tension of the Hours of Employment Regulations to all State-owned Clas. 
I Railways. At the beginning of last year we had four such railways still 
to cover-tbe South Indian, the Rohilkund and Kumaon, the Bengal 
Nagpur and the Assam Bengal Railways. During the year we approved 
the inclusion of the South Indian and Rohilkund and Kumaon Railways 
and we feel that, in the present position, we can hardly postpone for 
another year an extensioB to the other two. The cost for the first two is 
6'5 lakhs capital and 3'6 lakhs recurring, and for the second two is 
15·4 lakhs capital and 6'3 lakhs recurring; hut in this case, we are making 
provision for only part of the year. We estimate the total cost of applying 
these Conventions on the railways at 59 lakhs capital and over 82 lakhs 
recurring. The llew expenditure included in the budget for this purpose 
amounts in aU to about 6 lakhs. India can perhaps claim a little oredit 
for makillg sacrifices to fulfil international obligations ata time when 
respect for these is so notoriously lacking in some countries; but I would 
not be 'disposed to press this point far. for the benefit goes to staff who. 
for the most part, .toad in real need of it. 

A second direction in whioh we would like to make an advance is the 
further extension of the Provident Fund privileges to employees. This 
does not stand on the SBme footing as the previous concession for there is no 
legal obligation Bnd it cannot be regarded as a right of employment; none 
of those seeking to seoure it entere4 the service on the understanding 
that they would get it. But the AU.India Railwaymen's Federation lays 
stress on the need of the lower-paid employees for some provision in 
addition -to the gratuities already provided, and we feel that, 8S. circum-
stanoes permit, this is a direction ill which we ought to advanoe. It 
could be a er ~ 8tl  business, for the numbers not now illcluded are ~Be 
.and .the boau. given by the railways is one.third higher than that fV8D 
ill moat Government provident funds. Our estimate of the additioJl8l 
.sum imrolved if every one were illcluded OIl the Fesent terms is 72 lakha 
a year. Clearly, ~ steps we .ke must be gradua~, and b", power to __ 
....... ,at .all Dl~.t d.,1ld on claims .ma<le ill .other direotiOIlS. lll~t.we 
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have doae is to·' include, ill addition to the provision made 10r the enen-
IioD of tae Houri of Employment Regulations, Ii) sum of 12 lakhs which 
we can apply to those staff benefits which appear to be most urgent, and 
the Railway Board hope to discuss later with the Federation the best 
allocation of this sum. 

It will be clear, from the figures I have quoted earlier, that the provi-
sion we .~ e made will not suffice 'to provide for war allowance on. any 
pneral seale, though it might meet some c~s of special hardship. pur 
own examination of 'the situation at the present moment suggests that in 
no area have prices risen to the levels prevailing when the bulk of the 
pres~nt rates were fixed, bu,t we are at all times ready to .~ODIider any 
reasdned statement bf the position which takes into accoUnt tbe considera-
tions I have mentioned. 

V l.-Conclu.ion. 

I have referred to the gradual improvement in the conditions of our 
·staff. Let me add that the benefits have not been one-sided 'and that the 
railways have been given not merely steady service but increased efficiency 
from the staff. Over the last decade, the public have demanded and 
secured constant improvements in the service, and despite all the adverse 
circumstllnces the railways have had to face, the cost of staff per trll.in-
mile has been falling for some years and is now no higher than 'it was 
in 1922. I have no doubt that in all branches of railway work there has 
been increARed keenness and increased skill; and to this the officers in all 
grades from the highest to the lowest have made a very valuable 
contribution. 
Finally, I deal with the estimated. surplus and its allocation. We have 

estimAted our gross truffic receipts at lOa crores, and ilxpect net 
miscellaneous receipts of t of a crore. Our expenses, including interest 
charges, arc estimated at 95'46 crores. This excludes a sum of 5'19 
crores on the receipt side in respect of worked lines and a corresponding 
amount on the expenditure side. The estimated gross surplus before 
payments to general revenues is thus 8'20 erores. Of this we estimate 
that 00 lakhs  have to go to meet t,he undischarged liability to general 
revenues in the current year. The payment next year of the 1 per cent. 
charge on capital at charge less the loss on strategic lines will account for 
4·41 crores. Thus, if our present forecast proved accurate, there would be 
Il balance of 2'98 crores, which undE'r the Convention of 1924 goes into 
the railway reserve fund. 

It is a melancholy fact that the reserve fund of this, the largest rail-
way syst.em under one ownership in the world, stands at 48 lakhs. This 
is iess than a fifteen hundredth part of its ~apital at charge, and mucli 
less than 1 per cent. of its revenue. The effect of our being virtually 
denuded of any reserves is that when times of depression come, we are 
at once in difficulties. We are earning at the moment profits which depend 
to a large extent 0l! factors of. a ~emporar  character, and if reserves 
cannot be built up m such a Situation, we may be confronted, when the 
inevitable recession comes, with the necessity of reducing wages and 
increasing charges and thus enhancing the difficul~ies of the commu~t  
at a time when its needs are acute. No great buslDess should be opbged 
to live a hand-to-mouth existence and the only sound policy is to endeavour 
during ihe good years to put something aside for the bad ones. It is my 
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hope-a hope which, with the uncertainties ahead· ,of us, cannot be .a 
conviction-that next year will be Ii better one than the railways have 
had for quite a long .time. 

THE FACTORIES (AMENDMENT) BILL. 

Th. Honourable Dlwan Bahadur Slr A. B.&malwaml Kud&11ar (Metti-
bel' for Commerce and Labour): Sir, I move for leave to introduce a Bill 
further to amend the Faotories Aot, 1984, for a oertain purpose. 

, 

Mr. PreIklant (The Honourable Sir Abdur Rahim),: The question is: 

"That leave be granted to introduce a Rill further t,o amend the Falltorie. Act, 
1~, for a certain purpo,e." 

The motion was adopted . 

. t ~ Konourable Diwan Babadur Sir A. Ramaswami J[udal1ar: . Elir, I 
introduce the Bill. 

THE INDIAN EMIGRATION (AMENDMENT) BILL. 

Slr Glrla Shankar Balpal (Seoretary, Department of Eduoation,' Health 
and Landa): Sir; . I move for leave to introduce a Bill further to amend 
'the Indian Emigration Act, 1922. 

:Mr. PreBident (The Honourable Sir Abdur Rahim): The question is: 

"That leave be granted to introduce II Bill further t~ amend f.he Indian EmigTa. 
tinn Act, 1922." 

The motion was adopted. 

Sir Glrla Shankar BaJpal: Sir, I introduoe the Bill. 
The Assembly then adjourned till Eleven of the Clook on Thursday, 

the 22nd February, 1940. 
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